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oy ‘ DATED: THE 2nD DAY OF JU%?.LQ‘?'? |
| CORAM ;. | | |
HCN'!'BLE DR.R.K.SAXENA, J.M.

‘ HON'BLE MR. S.DAYAL, A.M.

ORXGINAL APFLICATION NO.535 OF 1995

Jai Singh aged 48 years
R/o village Nagla Gunj, F.O.Sakit.
Distt, Etah,
04 s Applicent

Versus

l. Union of India through the Secretary
Govt., of India, Department of Fost
Dak Bhawan,Sansad Marg, New Delhi-110001,

L [

2. The Director of Postal Services,
Agra Region, Agra.

3. The Superintendent, Post Offices,
Etah Division, Eteh-U,P,207121.

4. shri Rukam Pal Singh, Group 'D!
through sub Divisional lnspector (Post)
1 Kasganj, U.P,

siets Respondents

¢/R Km, Sadhana Srivastava, Adv,

/ﬁ‘mmm APPLICATION NO.786 OF 1995

,il lunwar Pal Singh (B.C.),

' aged about 47 years S/o Sri Bale Ram,
R/o village Rapra Urf Lakhapur,

Post kadarganj (Ganjdundwara),

‘Distt, Etah " Applicant
* C/A shri K.P.Srivastaya, Adv.
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Versus : =

l. Union of India, through the
Secretary (Posts), Ministry of
Communication, Govt., of India, k
New Delhi,

2., The P.M.G,, Agra.

3. The Superintendent of Post Offices,
Etah.

4, Sri Pyare Lal, E.D.P.A., Singhpur,
(Gunjdundwara) ,Distt. Etah, |
l a0 Respcments

C/R Km, Sadhana Srivastawa , Adv.

ORDER

These two original applications have been file
by Jai Singh and Kunwar Pal Singh respectively on one
and the same ground., They are, therefore, taken up

t Ogether.

2. ' The facts giving rise to Jai Singh approaching
the Tribunal for seeking the relief of his premotion
that he was appointed as Extra bepartmental Packer on
16,11.1569. He stands at seriel no.108 in the gradat
list whereas the respondent no,4 Rukampal Singh is at
serial no,l114. I# is contended that the promotion to
post of Group 'D' category is required to be made on
basis of seniority subject to satisfectory work. The
applicant claims that he had been working wi{h all
sincerity but his name does nct find place in the lis
of those who were promoted on Group 'D' postss Feelin
aggrieved by this order he has come with this O,A.

before the Tribunal, | . i
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8 Similerly Kurwar Pal Singh has also come with tt
case that he was appointed as.Extra Departmental Runne:
of Mohanpur Branch, His_name finds place at serial no,¢
but juniors'tb him particul&rly P'yarey Lal respcndent
no,4 whose name finds place at serial no,]Cl in the
gradation list,has been promotedlfn the Group 'D' post,

He, therefore, seeks his promotion in Group 'D' cadre.

4. The contenticn of the respondents in both the

%
cases is that hq{geiifiﬁation of each—and gqualificati.

ﬁ:ﬁs needed before ‘they could be considered for the pro
motlon aédaGroup <D& cadre, Both the applicants were,
thereforc, directed to furnish the/said information bu
according. to the,resafndents, Jal Singh has failed to
furnishﬁyhile:KdnwafupaluSingh is now-giving the detai
The faets which emerged frcm the pleadingsdye that éhe
service beck of Jai Singh was lost and, therefore, he
was required tc furnish the certificate ﬁf Class V1III
but he did not furnish, The contentiocn of the applica
Jai Singh is that he had furnished the said certificat
but 1t wes lost and now that school from where he had
passed Class VIII exam;nation,is no more in existence,

it is, therefore, not possible for him to obtain the ¢

of the certifimte again,

5 We have heard shri A,.B.L,Srivastava counsel for
the applicant Jai Singh.,and Shri K.P,Srivastava counse
for Kunwar Pal Singh another applicant, Km, Sadhana

Srivastava counsel for the respondents has arqued in

both the cases, "' .

'
Y "

6, So far as the case of Kunwar Pal Singh is ccnce

the dispute comes to an end because the copy of certif

has been furnished by him. The respondents admitfthat

b
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he is senior to Shri Pyarey Lal who has been promoted
in Group ‘D! cadre, The respondents are, theféi?re, ;
directed to'cansiaer the case of promotién éga KuﬁWar F

Singh immediately,

T So far as the case of Jai singh is cohcerned, it
is not dispu.ted that the applicant had &éf furnished th
certificate in support cf‘the educational qualifilcation
as well as the date of birth, Gradation list which
had been brought on reonrdjﬁmntiﬁﬂs both the requiremen
e are unable to understand as to why the verification
gf_the educational qualification and date of birt&_ nee
beoei
“ﬁﬁ%ﬂboth bf them were entered in the servicﬁxwhere from
the gradation list was prepared. If the serﬁice book is
. Sa s el |
lost at Mainpuri the applicanfiof be compelled to suffer
for that reason, It is not the case cf . .the respandenfg
nor is any such plea taken or documents advanced that
there is any doubt about the educatiochal qualification
date of birth which weéigiven by Jai Singh and entered
in the service bock, There is also no dispute that the
gradation 1Ea ot wﬁich had been brought on record;was'vuﬁ
prepared cn the basis of the entries in the service bool
What sanctity should be attﬂfhed to such entries of the
Aun el
service beok has been clear by their Lordships of Supre
Court 1n the case of Burn Standard Co, Ltd. and others
v, Shri Deen Bandhu Majumdar and ancther J,T, 1995( 4)
5.Ce 23, Their Lordships had held that the entries
carticularly the entry witQL;espEct to date of birth
made in the service bock akf the time of entry in servi
should be deemed final, In the present case the veri-

fication of educaticnal qualification and date of birth

of this épplica?F Jal Singh is recuired. In our opinion

whatever caste entered the service book which is now

e
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stated to have been lost, Wafdefinitely reflected in th
gradation list, Thus the eqfries of gradation list shsu
be deemed to have been made correctly ma:; from the

service book and shou%q be relied upon for cénsidering

the promotion of the applicant ir Group 'D' cadre.

8. With these directions both the Original Applicat-
ions are disposed of accordingly. No o,rder/nﬁ cost

MEMBER (A) MEMBER (J)
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